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A /ORDER
PER ABRAHAM P.GEORGE, ACCOUNTANT MEMBER:

This is an appeal filed by the assessee directed against the order
dated 14.12.2017 of the Commissioner of Income tax (Appeals)-2,

Madurai.

2. Assessee has filed a prayer for considering the written submissions
filed by him. However, we find that the assessee has failed to rectify the

following defects pointed out by the Registry:



ITA No.499/Chny/2018

1. Order of AO u/s.154 not filed.
2. Tribunal fee not paid under sub-head ‘others’.
3. Form 26AS to be filed.

Unless the above defects are rectified by the assessee, the appeal

cannot be adjudicated.

3. In the result, the appeal filed by the assessee is dismissed in limine.

Order pronounced on the 16" day of October, 2018, in Chennai.
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